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Il THE CENTCAL ADMINISTRATIVE TRIRUIAL, JATPUR EELCH, JAIRUR

Date of Decisicn: 09.10.95.

CE 70/95 (0OA 501/94)
Smt. Premwati
s+ PETITIONER.
VERSUS

Shri R.M. Gupta and another

CORAM:
HOMT'RLE MP, GOFAL TFISHNA, VICE CHATFMAN
HON'BLE MF. O.F. SHAFMA, MEMEER (A)

For the Petitioner e Mr. C.

B
For the Raspondsenis ees My, I.N. Shrimal

ORDER

PEF HOM'BLE MF, GIPAL ITIZHUA, VICE CHAIFMAN

In this Contznpi Peticion u/z 17 of the Adminisirative Trikbunzls Acg,
1935, the pstitioner, Smt. Premwati, has alleged that by not complying with
the dirvection of the Trikunal in 0A 501/91 daited 15.12.94 the rvizpondants

have commithed contempt of court.
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2. z have hzard th: learnzd counsel for the parties and have perused

3. In the OA reforved to abovie there was a2 Jdirection o ths razpondants

to zsttls the patitionsc's claim for payment of zx-gracia in lisu of pansion

evanic civcolavs cin the zubject within & pericd of one month
he produciion of documenis by the petitionsr before the
rezpondents.  However, th: claim of th: petitionzy has bzen finally ssttled

srder Jdabed 7.9.95, copy of which has been produczd in
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the court today  and the samz has been talzn on vecord.  The lzarned counsal
the payment has sincs baen vacsived by the

contenpt is mads out.

(0.F. QHAPMN) (GOFAL 'FISHNA)
MEMEEF (1) VICE CHAIFMAN
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